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Increase in Price of Bulk Drugs not

Controlled under D P.C.O.

*408. SHRI KUMBHA RAM ARYA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) the names of bulk drugs which are
not being controlled at present under the
Drug Price Control Order;

(b) the comparative prices of these bulk
drugs and formulations during the last three
years, year-wise; and

() how Government propose to protect
the general public against the inerease in the
prices of the drugs ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) to (¢) Price controlled bulk drugs are
specified in the first and Second Schedules to
the Drugs (Prices Control) Order, 1979.
Formulations which are price controlled are
specified in the third Schedule of said order,
There is no price control on the bulk drugs
required for the production of price decon-
trolled formulation and therefore, thier prices
are not monitored by my Ministry. On the
whole, the increase in the prices of drugs and
formulations has been lower tham ttat of
increases in the wholesale price of all
commodities,

Derecognition of Trade Unions by
Conl India Ltd.

*409. SHRI BASUDEB ACHARYA :

SHRI INDRAJIT GUPTA :

Will the Minister of ENERGY bepleased
to state ;

(a) whether Coal India Ltd. has de-
recognised five trade unions in one hundred
collieries in Westren Coalfields Ltd., and im
Central Coal-fields Ltd ;

(b) if so, the reasons thereof:

(c) whether the unions coneerned are
also debarred from representation on the
J.B.C.C1; and

(d) whether his Ministry’s prior appro-
val for de-recognition was taken ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b) Accor-
ding te the management, no union has been

derecognised.
(c) No, Sir,

(d) Does not carises,





